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Central Administrative Tribunal
Principal Bench, Mew Delhi,

CP-94/97 in
0A-1240/96

New Delhi this the 14th day of May, 1997.

Hon'ble Dr. Jose P. Verghese, Vica-Chairman(J)
Hon'ble Sh. S.P. Biswas, Memher(A)

Shri Pyare Lal,

R/o R7-83, Indra Park,

Pankha Road, Uttam Nagar,

New Delhi-59. vea . Petitioner

(throuah Shri R.P. Aggarwal, advocata)

Shri S.N. Sahai,

The Commizsioner of Excise,
Governmant of N.C.T. of Delhi,
L & N Block, Vikas Bhawan,
1.P. Estate, New Delhi. . +.. Respondent

(through Sh. #jesh Luthra for Mrs. Jyotsna Kaushik
advocate)

] ORDER(ORAL)
delivared by Hon'ble Dr. Jose P. Verghese, VLCLUD

The learned counsel for the petitioner

~
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states that the relie ought throucgh this C.P. has
heen granted and that being the compliance of our
ordars, nothinag survives n this petition.

tccordingly, the contempt proceedings are dropped.

Notice issuad to tHe
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1leged contamner is

discharged.
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(5.P, BTEwas) . (Dr. Jose M. Verghesé)
Membarl{A) Vice-Chairman(])
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